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(B) for sub-Regulation (I-A), the following shall be
substituted, namely,-' .

(ii) They shall come into force on the date of
their publication in the Official Gazette.

2. In the ''National Council for Teacher Education
, (Recognition, Norms and Procedure) Regulations, 2009"

(hereinafter referred to as said Regulations), in
Regulation 7,-":"-

(A) in Sub-Regulation (I) for the words "with
separate, submission of the following documents only, shall
be considered as complete application" the words "should
be followed by submission of following documents which
sho.uld be dispatched within seven days of submission of
the application" shall be substituted. .
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~;~~"l:fA"ff ~,i3l(~!\1Cfidf ~cm ..;'::." "(l-A)(i) The application shall be swnmarily
Cfi~ ;q:;l'~ ,tt ~.:iMm1.:cj) 'l.1 ., .' " rejected under one qr more of the following.
~~4~ q;. 3littfiT:.~ ciftifi .1''' .. ',' circumstances:,'

, 1"" (;) . The proces;inJ fe~, as provided ti~der rille 9
f~fsl;lr:~m~i'~-~ ,of the National 'COuncil for TeaCher Education

, ' ..,Rules; 1997 is Ii.cit.furnished 'on or before the
.date of submission of online application;

(b) Hard copy intrlplicate of the online application
is not dispatched within 7 days of the
submission of the online application;

(c) Copy of the registered larid documents issued
" by the competent authority indicating that the

society/institution applying for the course
possessl{d land on the date of application is
not dispatched within 7 days of the
submission of the online application.

(iI) The Regional Committee shall, after recording ,
reasons for rejection ~,<:ierthe circumstances

. refe.rre.d .t()in clause~(i) above, return the
application t()}he"applicantand refund ,the
processmg fees witliin 30 days of the. online
submission of the applicatfon.

(iiI). In case the documents specified at SI. No. (iii)
to (yii)in Sub-Reg~lation (1) are not
dispatched within seven days" or if the
documents so submitted are found to be
deficient in any manner, the Regional
Committee shall treat them as removable
deficiencies and communicate the same to the
institution for removal of deficiencies in
accordance with the time limit mentioned in
Sub-Regulation (i)."

VIKRAM SAHAY,Member Secy.

[ADVfIII/4/13I/IOIExty.]

'Note:-The principal Regulations were published in the
Gazette ofIndia, Extraordinary, Part III, Section 4,
vide notification number F. 5I-I/2009/NCTE(N&S),
dated the 3 Ist August, 2009 and subsequently
amended vide notification number F. 48~3(I)/2008/
NCTE(N&S) dated the 30th March, 20 10 and on
26th July,20IO.
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NATIONAL COUNmmRTEACBER EDUCATioN'

:NOTIFICA~
New Delhi,'the 25th NOlr'Cmber.20 10

RNo. 51-1120().9LNCI'E{N&S).-In exercise of the
powers conferrod,under Clause (2) of Section 32 of the
National Council for Tl:acherEducation Act, 1993 (73 of
1993), the Nationlll:Cmmcil.forTeacherEdueation hereby .
makes the follo.w;m.gr.eguI#i,~~ to further amend the
Nation'al Council for T~;:CEducation (Recognition
Norms ang Procec:tum)Regulations, 2009 namely .:-

1. (i) These Regulations may be called the
National Council fOr Teacher Education (Recognition
Norms and Procedure) (Third Amendment)
Regulations, 2010.
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